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CENTRAL ADVINISTRATIVE TRIBUNAL P RINCIP AL SENCH

0. n.No1006/91

New Delhi: this the 13th d=y of ppril, 1998

HON'BLE MR.S.R.ADIGE YICE CHAIRIAN (A),
HON *BLE MR, T,N.BHAT, meMBER(D)

shri K.L.Gandhi,

LS.1 Section. |

2, Shri Vipin C.Tripathi,
thforcement Section

0ffice of the Chief L zbour Mmmissioner

(Central), Ministry of Labour, Shram
shakti Bhavan,

New Delhi- 110001,

(None =ppearad) ' eseo fppplicants,

ll

larsus

1. Union of India through "

Sacretary to the Govt, of India,
Ministy of L ghour,

shram Shakti Bhawvan,

Rafi Marg,

Now Nelhi = 110001.

24 Dep artment of Personnel & Training,

North Block,
New Delhi = 110001,

3. Shri Maha Singh and othars

(as per 1ist at ppendix I)

through the Secrstary,

Ministwy of Labour, Shran Shakti Bhavan,

New Delhi. .o s+ Respondents,

( By adwcate: Shri P,H.Ranchandani )

L8030 RAL)
HON®BLE MR, S, R,ADIGE VICE CHATRIAN (a)

fApplicants seek quashing of draft

seniority list of 1991 and finalisation of

draft seniority list of UDCs of 1989, It is
al so prayed that t‘he applicants be promoted as
A'ssistan‘gf f rom thg date their junior in the
finalised seniority 1ist of“1989 have besn

promoted with conssquential benefits,
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24 ' None sppeared for the applicants ewven
on second callédshri Remchandani sppeared for the

respondents and was heard.

3. This is a 1991 case and has been listed
at serial No.1 of the regular hearing liste 1IN the
bsence of applicants® counsel and being ¥ a wiy

old case, we are p roceading to digpose of this cases

4. In this connection, Shri Ramchandani
has invited our attention to Tribunal's judgment
in 0A No,2435/90 f‘i./led by mt.éuehna Mutreja and
tw others im which those zpplicants had also
sought promotion on the basis of 1989 seniority
list uhicﬁ they claimed to bertc:orrect liste That
0A was dismissed by judgnent datsd 17¢5.96 and
RA N0.120/96 seeking raview of the aforesald
judoment was also dismissed vide order dated
6.3.36, Shri Ranchandani stated that agalnst
the aforesalid judgment dated 17,5496 the spplicants
had app 0 ached the Hon'ble Suprema fourt in SLP
No. 21282-21283/96 1in which the Hon thle Sup reme
Court by order dated 21.7.97 after hearing, had
granted leave 5ut had declined to issus any
order staying the operation of thé aforesald

Tribunal *s judgnent dated 17.5.96,

Se It appears that subsequantly the aforesaid
SLP No.21282=-21283/96 has been renumberad vide
Hon'ble Supreme ourt's order dated 9.2.38 as

Civil mppeal No.4995-4996/97, Shri Ranchandani
states that the aforesaid apseal has not yet

been disposed of by the Hon'ble Sup reme Oourt,
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Be . s diespose of the present 0A with the

- 3=

direction that wuhatever benefits gpwentually
flow from the IHon'ble Sup reme urt¥e jucoment
in Civil pppeal No.4995-4996/97 will be made
spplicable mutatis mutencis to the. applicants

in the present 0A.

Te The 0A is disposed of accordinglyd

No costse

tv«w// | Aol

( T.N.Bhat) ( 5. R, 00IGE )
memser(3) VICE CHAIRIAN (n)
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